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Auditcd Accounts and Report of
Paradip Port Trust for
1968-69

THE MINISTER OF PARLIAMEN-
TARY AFFAIRS, AND SHIPPING AND
TRANSPORT (SHRI RAGHU RAMAIAH):
1 beg to lay on the Table a copy of the
Annual Accounts of the Paradip Port Trust
for the year 1968 69 and the Audit Report
thereon, under sub-section (2) of section 103
of the Major Port Trusts Act, 1963. [Placed
in Library. See No. LT-4635/70).
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MR. SPEAKER :
Table,

That is laid on the

SHRI ATAL BIHARI VAJPAYEE : He
did not get up. 1 have my objection to that.
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MR. SPEAKER : The allocation of
time is not in my power. I am here to pre-
side. If you want to speak, you can keep
on speaking. Allocation of time is not in

my power. I can only permit you to speak.
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SHRI M. R, MASANI (Rajkot) : Let
the Government issue this in the form of a
press communique. Let them not lay it on
the Table of the House. Let them publish
it outside, if they want to... (Interruptions)
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MR. SPEAKER : I allowed it only after
it was placed oa the Table of the House.
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MR. SPEAKER : Will you all please
sit down ? When an item is to be laid on
the Table of the House, is there any power
with the Speaker to say ‘“No, you cannot
lay it on the Table” ? . (Interruptions) No.
When it is laid on the Table of the House,
hon. Members can ask for a discussion on
it. There is never a case in the history of
the House where a discussion took place as
to why it is laid on the Table of the House.
After it is laid on the Table, if a regular
potice is given for discussion, that they want
to discuss it, then time is fixed. There were
many instances where you have been demand-
ing from the government that they should
come forward with statements and you have
complained that they did not come forward
with a statement. Now they are laying a
statement on the Table of the House and you
aro objecting to it...(/nterruptions)

SHRI BAL RAJ MADHOK (South
Delhi) : Now they have brought it on the
last day of the session, when there is no
opportunity to discuss it.

MR SPEAKER : If you give notice, we
will fix some time for discussion.

(Shri Atal Bihari Vajpayee and some
other hon. Membe: s then left the
House.)

SHRI SHIVA CHANDRA JHA : On g
point of order,



